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Slvi Sadhan Gnpte: The scales have 

been revised*

Hfr. Speaker: ts the  salary of any 
m b̂er of the existing statt goin£ to 
be effected adversely?

Shri NambUr: His salary is going to 

be affected  adversely.  When he is 

fitted up  in  the new  scale  he will 
certainly lose.

Mr. Sp êr: Order, order, I am not 

going to hear any more.  First of all, 

such matters arfe not to be the sub­
ject-matter  of  &ny  adjournment 
motion. New scales of pay and other 
things are not  i>eculiar  anywhere. 
Any employer, whether Government 
Or otherwise, must ĥive the rî t to 
revise; of course, the staff should Hot 
be adversely affected.  Whatever may 
‘ happen, it is  Inatter for detailed dis- 
eit̂ &ioh and tiot in  an  adjoumlnent 
iiiotion.  5\irther,  the hon.  Minister 

has said thM so far as existing iii- 
ciittibeiits are concerned, one-flfth of 
them wHi h&ve higher scales of pay 
and the others will not be atfected at 
all.  Whatever scales of pay may be 
introduced, the existing staff will be 
fitted in at such stage of the increments 
as may not affect them, so that not 
a pie may be lost to any of the exis­
ting staff as compared to the existing 

conditions of services and scales of 

pay.

In view of the statement of the hon. 
Finance  Minister  I am not  called 

upon to give consent to this adjourn­

ment motion.

Shri Nambiar: In fact, the staff will 

lose under the new scales.

Mr. Speaker: Whatever it may be, 
I am not called upon to give riiy con­
sent to this.  There are  vfery many 
details.  Hon. Members may seek an 
interview with the Finance Minister 

and place matters before him.  The 
Corîration has started; ttiay it live 

ĵ̂tU&liy.

SM Nambiar: There will be heart- 

burt̂ .

sir. Îtv̂ er: Hiere is no  heart *t 
ilt and so there is no burning. 

rwpUon,)

Floods m Uttar Pradesb

Mr. Speaker: I have received notice 
of another adjournment motion frdm 
Shri S.  L.  Saksena  regarding the 
colossal  damage  caused  by sudden 
fioods  in  the  districts  of feahraich,. 
Qohda, Basti, Gorakhpur, Deoria and 
several other districts of east U. P. 
Let ine  first of all hear  the hon. 
Minister.

The Minister of Food and Agricol̂ 
ture (Shri A. P. Jain): Sir, the House 
is Well aware that this is the rainy 
season and floods are not scarce these 
days. {Laughter).

Mr. Speaker: Hon. Members made it 
light,  it is a real fact.  Tliere is the 
rainy season now and so floods are 
there.

ĥri A. P. Jain: The House is aWare 
that my colleague, the Minister for 
Irrigation and Power, made a compre­
hensive statement on the floods in the 
beginning of the month.  He gave 
full information about the floods in 
U.P. as also in the rest of India.  We 

have no information of anything that 
has happened after that in U.P.  The 
adjournment motion refers  to  the 
floods in one river Rapti which has 
affected a nimiber  of  districtŝ  I 
have no information about what has 
happened there.  Unfortunately, this 
is the last day of the session and it 
is not possible for me to collect the 
information and make a statement in 
this Hou&e.

But, as you are aware. Sir, this is 
a subject which essentially falls in 
, the State Ldst.  It is the State Gov­
ernments which have to deal With the 
situation arising out of floods.  So 
far as relief measures are concerned, 
the Government of India have issued 
definite instructions vmder which the 
State trovfemments can initiate action̂ 
without any reference to the Central 
Government.  If the total expenditure 
on  the relief measures  in  the 
' iState concerned does not exceed Us. t 
crpres, the Government of India aut(H 
maticaily contributes 5d per cent, of 
It; if it exceeds Its. 2 crores, then ift 
respect of Rs. 2 crores the Govern­
ment of India contributes 50 per cent>
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axMl in respect of  the  balance  the 

Gdvfernihent of India contributes 76 
per cent.  There is enough of provi- 
fidn and there are enough of jwwers 

with the State Oovernments.  1 am 

sure the State Governments are fully 
idive to the situation and they are in 
a position to take action.

toore I finish, I  would  like  to 
point out one fact.  Ilie hon. Member 
gave Jiotice of an adjoiimment motion 
on the idth August last in which he 
seiid that the maiii,  earlier  paddy 
crop had dried up.  In this adjourn­
ment motion, the hon. Member says 
that the reaping of the eŝlier paddy 
crop has become impossible.  Often­
times, the memory of  politicians  is 
short, but it shoiild not be so short 
When the earlier paddy crop was com­
pletely destroyed, according  to  the 
previous adjournment motion, where 
is the question of reaping that paddy 
crop now?

Sfari Naatbitt: Whatever  remains 
could not be harvested.

Slul S. L.  SakseM  (Gorakhpur 
Distt.-North): May I ask—

ShH A. P. Jain: t have not finished. 
In aiiy case, as this day happens to 
be the last day of this session, I am 
not ih a position io collect the facts 
from the State Government and place 
them before the House.  Of course, 
thefe is no case for  admitting  this 
adjournment motion.

aiiri S. L. Saksena: Will the hon. 
Minister ask the State Government to 
supply the  information  about  this 
matter?

Mr. Speaker: Shall we abolish the 
State Assembly then?

Shri S. L. Saksena: Will  not  the 
hon. Minister ask̂ ĥe State Govern­
ment to supply—

Mr. Speaker: I am  not  going  to 
allow such questions.  The hon. Mem­
bers have committed themselves or are 
trying to make or bring about a uni­
tary State and a unitary Government 
M  the Centre.  They  forget  Uiat

there  are  people’s  representatives, 
though representing smaller constitu­

encies than here in the State Assem­
blies.  It is unfortunate that famina 
and  flood  occur  alternately.  But 

then, can the Government  or  any 

other person or all the exposition to- 
g êr or the Government  together 
prevent famine on the one side and 
flood on the other?  They are all acci­
dental

The point for consideration is, what 
are the steps that have been taken in 
this regard  to  alleviate  suffering, 
which might have been caused owing 
to heavy downpour, etc.  In the first 
instance, the hon. Minister has said 
that the State Government  is  res­
ponsible for  this.  So  f̂   as  the 

Centre is concerned, the hon. Minis­
ter has said that the Centre has set 
apart an amoimt of Rs. 2 crores and 
that they are willing to share the ex- 
peniditurlp, apd that ovei( and above thi.<̂ 
they are prepared to contribute.  The 
hon. Members who are interested in 
this matter must approach the State 
Government and j>ersuade the Assem­
bly members  there  to  take  it  up, 
through the State Government.  After 
doing that, if there is no statement 
on the subject available, and if, so 
far as the dentre is concerned, the 
Central Government has been derelict 
in its duty, has committed default, and 

that the State Government has be­
come helpless,  the  hon.  Members 
can raise the point in this House.  I 
am not called upon to give my con­
sent to this adjournment motion.

DATE OF GENERAL ELECTIONS 

Shri A. K.  GopaUn  (Cannanore): 
May I seek your permission to raise 
a matteft' of profound  importance? 
A few weeks ago or a few days ago, 
there was an announcement  I7  the 
Election Commissioner that as far he 
was concerned, he was ready to have 
the elections in February, 1957.  He 
also had called a conference of aU the 
parties and he discussed virith them, 
lliere also, he said that as far as he 
was concerned, there would mot




